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/ * " G m c u i r  GOJRT SITTING HELD AT BIIASJPUa

O r i g i n a l  A p p l i c a t i o n  N o . 2 6 5  , o f  2 0 0 5  

B i l a s p a r ,  t h i s  t h e  1 4 t h  day  o f  M a rc h , 2 0 0 5

HDn’b l e  S h r i  M #P, S in g h ,  v i c e  G i^ ir rn a n
H D n 'b le  S h r i  M adan M o te n , J u d i c i a l  Metttoer

1 .  M & n isi^  N a i r ,  D /o ,  B a la  N a i r ,  
m t e  o f  b i r t h  -  2 9 .8 .1 9 8 1 ,
R / o .  4 4 / 7 ,  M a te -v ir  C om pound ,
S a g a r  B a z a r ,  J a b a l p u r .

2 .  S t e h n a j  B i ,  D /o .  S h e i k h  V J a z ir ,
D a te  o f  b i r t h  -  3 0 .6 .1 9 8 6 ,
R / 6 .  MES G o lo n y , f ix i s e  N o. 6 6 / 2 ,  -
S u p p ly  M arg , S a d a r ,  J E ib a lp u r .

3 .  A m it Kam ar S o n i ,  S / o .  S j r i  R anaesh 
G t^ n d r a  S o n i ,  D a te  o f  b i r t h  -  1 4 .6 .1 9 8 2 ,
/ o  MES G o lo n y , HDuse N o. 6 7 / 3 ,
S u p p ly  M a rg , S a d a r ,  J a b a l p u r .

(%■ A d v o c a te  -  S h r i  S .  ^ u l )

■ v e r s u s

1 . U n io n  o f  I n d i a ,  t h r o u g h  i t s  
S e c r e t a r y ,  M i n i s t r y  o f  D e f e n c e ,
New D e l h i .

2 .  T h e  E n g i n e e r i n g - i n - G h i e f ,
M i l i t a r y  E n g i n e e r in g  S e r v i c e s ,
Array i f e a d c ju a r t e r , DHQ, P # 0 .
New D e l h i .

3 .  T h e  G h ie f  E n g i n e e r ,  M i l i t a r y  
E n g i n e e r in g  S e r v i c e s ,  G e n t r a l  
Command, i f e a d q u a r t e r ,  lu c k n o w .

4 .  T h e  C h ie f  E n g i n e e r ,  M i l i t a r y
E n g i n e e r i n g  S e r v i c e s ,  j a b a i p u r  
2 o n e ,  J a b a l p u r .  . . .

Applicants

Res pondents

O R D E R  (Oral)

By M»P. Singh, vice Chairman -

By filing this Original Application the applicants b^ve

claimed the following main reliefs *

” Cii) set aside the entire selection of the LDG 
conducted in pursuance to the notification dated 
isth September, 2004,

(iii) direct the respondents to conduct fresh 
selection for the post of LDC' as per rules."

‘ /
2. The brief facts of the case are that the applicants
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three in number have appeared in the selection conducted
■ I

by the respondents for the post of LcMer Division Clerk on 

12 February, 2005 and 23rd February, 2005. i^cording to 

them there are^nuraber of irregularities committed dxiring 

the selection. In this connection ail the three applicants 

teve submitted their representations to the Chief Engineer,. 

Military Engineering Services, Central Command Ifead Quarto: 

Luckno»>; on 9 .3 .2005. The learned counsel for the 

applicants submitted ttet he will feel satisfied if i
;|

directions are given to the respondent No. 3 to consid^ 

and decide the representations of the applicants canted

9.3 .2005, within a specific period.

3 . In the facts and circumstances of the case, we deem 

it appropriate to dispose of this even without issuing 

notices to the respondents by directing the respondent' No.

3 to consider and decide the representatiore of the 

applicants dated 9.3.2005 by passing a speaking, detailed 

and reasoned order within a period of two months from the 

date of receipt of a copy of this order. We do so 

accordingly. In the meantime if appointments are not ; 

already made, it sh^ll not be made till the disposal of 

the representations of the applicants.

C /-

4. ^aordingly, the Original Application stands disposed 

of at the admission stage itself.

(Madan M 
Judicial

(M.P. Singh) 
Vice Cteirman

“SA”
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